
134181HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Originat Jurisdiction)

MONDAY, THE TWENTY FIFTH DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETI TION NO: 32837 0F 2024

Between:

Union Bank of lndia, (Corporation Bank of India), Merge_d into the UBl, Rep.by its Authorized officer, Stressed AssetJ Management Branch, Road No.36,Jubilee Hills, Hyderabad.

AND ...PET|T|ONER

1. The Debts Recovery Tribunal No..l , 3rd Floor, Triveni Complex, Abids,
llyderabad backside of Tajmahat Hotel. nOioi, Hvdeiaoii,'C6;. illi;Presiding Officer/Registrar.

2. Mumalaneni Haritha, wo. sundara Rajuru Sathish Kumar, Aged about 47years, occ. Software Engineer, R/o. H.i\o 2_i_o+z7oio, ei'gd'erid'fiAl_ 9aibaba Colony, Hydera6ad.
3. Vaishnavi Sathish, b/o. S. Sathish Kumar, Aqed about 21 years, Occ.Student, Rl/o. H. No. 2-2_ 647 t 6 t 6, e asn A;be fr ei, Sa;ib;b;,C;6;y: ""

Hyderabad.
4. Yaibhavi Sathish, D/o. s. Sathish Kumar, Aqed ahlut 17years, occ. student,_ Ri/o. H.No.2-2-647t6t6,..Bagfr Amberpei, Sai"GOa Cofony,'HvOe'ra-O"a-d.-'"5. Ratan.Piilay, S/o. C.pilaylngeo aOi;ui'+-B years, Occ. 6ir.ii,"i'., ilo. a_z_
- 686-7t7lc, Road No..t2, B-anjira Hiils, Hvddrabad.6. Neha Piltay_.,Wo RatanpittiV,ngga qU6ui+O-y.ars, Occ. Business, Rl/o.8_2__ 686-717lc, Road No..l2, Banjira tjitts, Hvderabad.7. Sundar Raju satish Kumar, sio. Late sJndai Ra.1''uru parthasaradhi, Aqedabout 48. years, Occ. Business, presenuy nesioilg ii pt;i N;.;'sE,'i;ii6rr,

besides tsimbi Hotel, Kigali, Rwinda, Eaist Africa.
(Note. Respondents No6.2 to 7 are rormir pirties to this wp, no relief claimedagainst them, hence they shown as Respohdents)

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or Direction more particularly one in the nature of
writ of Mandamus, decraring the inaction of the Respondent No..r rribunal in not
disposing off the Petitioner's lA No.143 ot 2023 (Vacate Stay petition) in lA No..t4
of 2023 (lnterim stay tA) in securitization Apptication / Appeal No.2 of zo22 on the

\



file of the Court of the 1st Respondent Tribunal and consequential lA No of 2023

inthesaidaboveSAaSillegal,arbitrary,abinitioandirrationalandalso,riolativeof

Articlel4andl6oftheConstitutionoflndiaandconsequentlyissuetrdirection'
directing the 1st Respondent Tribunal to decide/dispose of the Petitionerrs lA Nos'

143 of 2023 (Vacate Stay Petition) in lA No 14 of 2023 (lnterim Stay lA) in

Securitization Application ' Appeal No 2 of 2022 on the file of the Court of the 1st

Respondent Tribunal and consequential lA No of 2023 in the said above SA

forthwith

IA NO: 1 oF 2024

petition under Secrion 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to issue

a direction, directing the l st Respondent Tribunal to forthwith to decide/dispose of

the Petitioners lA Nos 143 of 2023 (Vacate Stay Petition) in lA No 14 of 2023

(lnterim Stay lA) in Securitization Application / Appeal No 2 of 2022 cn the file of

the court of the 1st Respondent Tribunar and consequential tA No. of 2023 in the

said above SA pending disposal of the Writ Petition'

Counsel for the Petitioner: M/s' P'SREE RAYYA FOR SRI MUJIB KUMAR

SADASIVUNI

Counsel for the ResPondents: --

The Court made the following: ORDER



'BLE SRI JUSTICEJ.SRE
THE HON

T PETTTIONNo.32A37

ORDER: (Per the Hon'ble the Ctuef Justice Alok Aradhe)

AND

Ms. P.Sree RamYa'

Mr. Mujib Kumar Sadasrvunr'

petitioner '

F JUSTICE ALOK HE

ENIVAS RAo

of2o24

Iearned counsel rePresenting

LETIIE CIIIETHE HON'B

learned counsel for the

2 Learned counsel for the petitioner seeks leave of this

withdraw the writ petition with the liberty to file a
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Court to

fresh writ Petition

3. The writ Petition 1S accordinglY dismissed AS

withdrawn rvith the liberty as prayed for'

Miscellaneous aPPlicatrons pending, if anY' shall

stand closed' Howevet , there shall be no order as to costs'

URTHY
STRAR
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To
One CC to SRI MUJIB KUMAR SADASIVUNI' Advocate [OPUCI

. Two CD CoPtes
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HIGH COURT

DATED:25t11t2024

ORDER

WP.No.32837 of 2024
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DISMISSING THE WRIT PETITION
AS WITHDRAWN WITHOUT COSTS,
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